IN THE INCOME TAX APPELLATE TRIBUNAL, DELHI ‘B’ BENCH,
NEW DELHI (THROUGH VIDEO CONFERENCING]

BEFORE SHRI N.K. BILLAIYA, ACCOUNTANT MEMBER, AND
SHRI AMIT SHUKLA, JUDICIAL MEMBER

ITA No. 3796/DEL/2018 [A.Y 2009-10]

The A.C.I.T Vs. M/s Ethical Infrastructures Pvt Ltd
Circle - 8(2) K-4, 2" Floor, Sriniwas Puri
New Delhi New Delhi

PAN: AABCE 7422 L

CO No. 04/DEL/2021
[A/o ITA No. 3796/DEL/2018 (A.Y 2009-10)]

M/s Ethical Infrastructures Pvt Ltd Vs. The A.C.I.T
K-4, 2" Floor, Sriniwas Puri Circle - 8(2)
New Delhi New Delhi

PAN: AABCE 7422 L

(Applicant) (Respondent)
Assessee By :  Shri Deepesh Garg, Adv
Department By :  Shri Pranav Kumar, Sr. DR
Date of Hearing . 25.11.2021

Date of Pronouncement : 25.11.2021



ORDER

PER N.K. BILLAIYA, ACCOUNTANT MEMBER,

This appeal by the Revenue and cross objection by the assessee are
preferred against the order of the Commissioner of Income Tax [Appeals]

- 3, New Delhi dated 03.02.2018 pertaining to assessment year 2009-10.

2.  The solitary grievance of the Revenue is that the ld. CIT(A) erred in
deleting the addition of Rs. 3 crores made by the Assessing Officer on
account of unexplained receipts income u/s 68 of the Income-tax Act,

1961 [hereinafter referred to as The Act].

3. The cross objection by the assessee relates to the not quashing of
the assessment order passed by the Assessing Officer u/s 143(3) r.w.s 147

of the Act without assuming jurisdiction.

4. At the very outset, the ld. counsel for the assessee drew our
attention to Form No. 5 which is the order for full and final settlement of
tax arrears u/s 5(2) r.w.s 6 of the Direct Tax Vivad se Vishwas Scheme,

2020.



5. We find that the quarrel raised in ITA No.3796/DEL/2018 has been
settled. Therefore, the appeal of the Revenue has to be dismissed and so

also the cross objection raised by the assessee.

6. In the result the appeal of the Revenue in ITA No. 3796/DEL/2018 as

well as the cross objection in CO No. 04/DEL/2021 are dismissed.

The order is pronounced in the open court on 25.11.2021 in the

presence of both the rival representatives.

Sd/- Sd/-
[AMIT SHUKLA] [N.K. BILLAIYA]
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated: 25" November, 2021
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